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’ IN THE CENTRAL ADNINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

——

0.A. 781/91. : ' Dt. of Decision : 28-3-94,

R. Setyanarayena .. Applicant.
Vs

1. The Union of Indie Rep. by
its Secretary to Government of
India, Department of Economic Affairs,
Ministry of Finance, North 8laock, _
Gentral Secretariat, New Delhi. .

2. Gene ral Manager,
Govt. cf India, -’
Security Printing Press,
- Mint Compound, Khairatabad, .~
Hyderabed. ’ . «+ Raespondents.

Coun sl for the Applicant : 'mp. N.Rama Mohan Raop

Counsel for:the Respondents : Mr. V.Bhimanna, Addl.cGsC,

CORAM:

THE HON'BLE SHRI A.v. HARIDASAN : MEMBER (auoL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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0.A. 781/91. ', Dt. of Decision :28=9=94.

1
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i As per Hon'ble Shri A.V.Haridasan, Member (Judl.)

In this application filed under section 19 of the
Administrative Tribunals Act, the applicant Mr. R.Satya~ -
narayana working as Junior Checker in the Sscurity

Printing Press, Hyderabad , has prayed thaﬁ the order

~
dt. 29-8-90 -0of the 2nd raabondant may be sgtaside as
illegsel, arbiérary and unconstitutional and that the
resSpondants may Be directed to regulariss the ggpvices
of the applicant from the date of his appointment in
the unit of the »nd respondent on transfer basis eprom
Government of India Mint and accordingly fix the seniority
strictly on that basis. Shorn of the details which ars

({08 M’M pfetlinr, —
not nBcessaix;The applicant was selected and appointed
as Junir Checker in the Security Printing Press, Hyderabad
on 27-5-82. Prior to that he was servimg in the Gowvt.
of India Mint, Hyderspad. His selsction and appointmant
made by order dt. 27-5-82 i.e.,isrder No. 1£9/82/ Annaxure 1
to the OA was an adhoc basis pending Finéli ation gf the
recruitment rules :Ehereaf’ter in December 1988 the Security®
Printing Press, Hyderabad, Industrial Workmen (Unclasified
Cadre) Recruitment {Amg,gment) Rules, 1988 yas notified.
Purportedly in accordence with the above said pgcruitment
rules the raspondents issued an order dt. 19=8=90 which is
under challengs in which the applicant ,;as placed.at
51, No.43 in the ca&re of Junior Checkei}Ehe claim of
the applicant is that ﬁe should have baaﬁ regularly
appointad w.a.f., the date of his initial sppointment

] ) CA @ermmed
in the Unit, However, he has prepaped—the zimim that in
1T
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any euewt'his seniority shnuld'hau%been reckoned from
the date ofwhich he started working in-the unit in

the séma cadre sven priorx to the promolgation of the

recruitment rules. Stating that the placement given to

him in the annexure to the order dt. 29-8-30 does not

conform ta any principle and that persons who should
have bsen placed Eelou him have been placed above him

had
in the above said annexuri) qhes applicant/made s

representation to the 2nd respondent on 18-5-90/a No
response was received to this representation and finding
that the list the annaxﬁﬁg,to order dt. 29-8-9Q is

being acted upon gs the seniority list the applicant has’

filed this application.

24 The respondents in their reply affidavit have

contended that the date of commencement of service is |
not the only eriterien, that the epplicant has not yest
besn pushed down in the geniority below any pagson who
have besn selected after he was sslected andrthosa who

have obtained more marks and that going by the allegaticns

in the application the applicant does not have any legitimate

grievance which regquires redressals

Je ... . -Wie have caraf’ulﬂa, gone through the pleadings and
the documents on record. Rule 4.A. ¢f the Security
Printing Press, Hyderabad, Industrial Workmen (Unclasified
Cadre) Recruitment (Amerdment) Rules, 1988 readé as
follows:=

*4oA. Initisl Constitution: The workmen who usre
appointed to the posts of Hggd Checker, Ssnior
Checkar, Junior Checksr, Senior Elsectrician,
Examiner & Final Counter Class-11, Mgchine
Minder-I, Machine Minder-II, Senicr Machine
Assistant, Junior Machine Assistant, Packer,
Driygr=cum-Machnic. and Mazdeor on adhoc basis
prior to the date of commencemsnt of tha Security
Printing Press, Hyderebad, Industrizl Workmen.
(Unclassifisd Cadre) Recruitment Rules, 1988 shall
be deemed toc have heen appointed to the respective
posts on regular basis from the date of.commen=~

~rement of the Securitv Printing Press, Hyderabad,
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Industrial Workmen (Unclassifisd Cadre) Recruitment
Rules, 1988 if they are found*to have been agp01ntcd
to those posts on adhoc basis on the basis gfi

nominations received from the Employment;Eﬂ-
or who fulfilled the quelifications laid! down in.

the requlations placed on the Employment. Exahange/
India Gdvernment Mint," .

Pt
A N

By virtus of the abave statutory provision the@raier of
the applicant for a direction to the respondesnts to
reqularise the services of the applicant from the date
of his appointment in the unit of the.an respondent
cannot stantL because the applicant Has not sought to
challenge the yires of the said Rules. This was probably
not dongg Eecause the Rule 4{A} yas added by an amendment
made in the year 1992, But we notice that o application
seeking an amendment of the prayer lncorparatlng a relleF
for quasshing thes afore said providon of the recru1tmant
rules has besn filed. Therefors becauss of these gircumstancaeg
the applicant cannot in this application claim the relief

as prayed for.

4, Howsver on @ careful gopsideration of the entire
pleadings in the case and Prom uhat was told by ths counssl

On either side we are not sure whether the respondsnts have
folloued any reasonable principle in assigning seniority to

the employses drawn Prom different sources, The reply statement
filed by the respopdents does not give any clear picturs. In
page 4 of the application the applicant has stated that

same 17 persons who commenced their career after he was
appointed have been placed above him in thetentative seniority
list which was circulated ever earlier. There is no specific .
denial of this allegation though it has been stated in a general
way that no psrson selected prior to tha date which the
applicant was appointsed has been assigned seniority thgn the

applicant. What is stated at the bar by the counsél fn the
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Copy to:=

15 Secretary to Government of India, Department of Economic
Affajirs, Ministry of Finance, Union of India, North, 8lock,
Central Secretariat, Mew Delhi,

2, Genaral Manager, Govt. of India, Security Printing Prass,
Mint Compound, Khairababad, Hyderabad.

3, One copy tq_qg{: N.Ram Mohan Rao, advacate, CAT, Hyd;
4! One copy to Sri. V.Bhimanna, Addl. CGSC, CAT, Hyd.
3, One copy to Library, CAT, Hyd,

6. One spars copy.
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sither side is tHat a'ﬁinal seniority list of the cagre in
questioq“bas not yet been drawn up by the resporo ents. The
represantation submitted by the applicant aqginst the order
dgt. 29.8;90 and anﬁexure.thafe to "also has not yst been

considered and disposed of. Under these gircumstances while

declining to grantithe relief as prayed for by the applicant

+yeg 8re of: the considered visu that the application has to be

disposed of with appfOpriaté direction to th'e respondents to
finalise the seniority list of the cadre of Juniof Checker
indicating the principle on" which the same is done and to
servéra copy there of on the applicant within & reasonable

time frama.

4. In the result, the application is disposed of
directing the 2nd respondent to finalise the seniocrity list

of the cadre of Junior Checker in the Security Printing Prass,
Hyderabad taking into account ths objections raised by ths
applicant in his representation dt. 18.9.90 within a period

of 3 months from the date of communication ef this order

and to serye On the applicant a copy of the final seniority
list so prepared within the aforesaid period of 3 months.

If the applicant is further aggrieved by the placement in the
Pinal geniority list he will be at liberty to ggek appropriate

reliaf,

(A.8, ;2:233?9—_‘ . (A.V, Haridasan)

Member { Admn. Member  (Judi.) x
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Dated : 28t Septembsy 1994, :Dr,/@%?gﬁw [Tedl) :

(Dictated in Opan Court)
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